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thus maintaining the representative
character of the sampling. It cannot
be said that the American exporters
keep the quality to the barest mini-
mum since against contracts for supply
of Grade II, they have also supplied
‘wheat of Grade I, The question of
appointing officers of the Govern-
ment of India for inspection of quality
at the loading points in the U.S.A. was
fully considered. It was felt that our
own inspection arrangements were un-
mnecessary in view of the existing ar-
rangements which had been found to
be satisfactory.

8. Foreign matter in PL.-480 food-
grains: The samples of foreign matter
brought to our notice so far support
the presumption that these have come
from the vessels and not from out-
side. T may also mention that in the
United States grain is loaded through
automatic weighing and loading
machines and these cannot allow
passage of heavy metal parts through
them, The contention that this
foreign matter is deliberately insert-

ed by certain crooks appears to be:

without any substance.
13.26 hrs.

RE: RAIDS ON THE
PREMISES OF ORR DIGNUM & CO.

Mr. Speaker: Then we take up fur-
ther consideration of the....

Shri Daji (Indore): Before we pro-
ceed further, I want to seek clarifica-
tion. Yesterday a very serious ques-
tion was raised and you were good
enough to take the papers and you
said that you would give the ruling
about Mr. Sachindra Chaudhuri.....

Mr, Speaker: I have read that. Cer-
tain doubts have been raised—natural-
1y they do arise—from the statements
that were made. Probably some inter-
ference was made in the process of
proceedings or enquiry that was made.
f have asked the Minister that he
should make a full statement on all
the events that have happened. He
should make that statement on Mon-

day. The Finance Minister might be

informed that he should make

T that
statement on Monday.
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13.28 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL—contd.

Mr. Speaker: We shall now proceed
with the further consideration of the
motion for reference of the Represen-
tation of the People (Amendment)
Bill to a Joint Committee.

Mr. P. K. Deo.

Shri Sezhiyan (Perambalur): I want
to make a submission. There is a
printing error in the motion that has
been circulated. In the last paragraph
it has been stated:

“that this House recommends to
Rajya Sabha that Rajya Sabha do
_join the said Joint Committee and
communicate to this House the
names of 10 members.....” .
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Mr. Speaker: It ought to be 12. I
shall get it corrected.

Shri Hari Vishnu Kamath (Hoshan-
gabad): No time is fixed, I think,

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha Rao):
The time may be extended up-
to 3 O’clock. We can take up
the Private Members’ business at 3
O’Clock.

Mr. Speaker: We may take one
hour and thirty minutes. We begin
the non-official business at 3 O’Clock.

Shri Hari Vishnu Kamath: Then
we g0 upto 5:30 P.M.

Mr. Speaker: Yes.
13.29 hrs.

[Mg. DEPUTY-SPEAKRER in the Chair]

Shri P. K. Deo (Kalahandi): Yes-
terday I was pointing out how the de-
fective election laws enable a minority
government to be perpetuated all these
years against the will of the people
even though at the polls they were
rejecteq by the majority. You must
have seen that in every State it was
the multiplicity of the parties, the
multiplicity of the candidates, that
helped the Congress to be returned to
power . . .

Shri Sinhasan Singh (Gorakhpur):
What is the time allotted?

Mr. Deputy-Speaker: We have to
close the discussion on this before 3
O’Clock.

Shri Gauri Shankar Kakkar
(F'atehpur): 1} hours will not be
sufficient for this Bill.

Mr. Deputy-Speaker: It is going to
a Joint Committee. Just now the
Speaker announced,

Shri P. K. Deo; I will take at least
half an hour.

Mr. Deputy-Speaker: No; he can-
net take half an hour. Then there
will not be time for others to speak.

shri P. K. Deo: It is a misfortunte
that so many parties are functioning
in this country.
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Shri G. S. Pathak: May I inform
the House th at 25 copies of the re-
port of the Election Commission have
been placed in the Library of the Lok
Sabha? I could not get more; other-
wise, I woulq have supplied a greater
number. ] have reserved a few
copies, but a much lesser number, for
Rajya Sabha.

Shri Hari Vishnu Kamath: Do better
next time.

Shri P. K. Deo: It is a misfortune
that so many parties are functioning
in this country. The polarisation of
parties on the basis of political ideo-
logies has not yet taken place and it
is however in the process of evolu-
tion. I hope that in course of time
there would be proper polarisation
because the ideal will be a two-party
system or at best a three-party system.
As you know, the Congress Party is
a hotch-potch of all political ideolo-
gies, and people of divergent views
have taken shelter under the umbrella
of the Congress; and the only uniting
factor is the lust for power., There
are no two opinions on the fact that
every right-thinking man should aim
at the proper evolution of a two-
party system or at best a three-party
system. And rightly the Election
Commission has made that recommen-
dation.

At page 124 of the report, the Elec-
tion Commission has said in para (i)
that:

“If a clear verdict is to be
obtained from the electorate
grouped in single-member consti-
tuencies, it is essential that the
contest should be limited to a few
worthy candidates, and light-
hearted participation by indivi-
duals who do not have any sub-
stantial electoral support must be
checked.”.

In para h (iii) the Commission has
stated that:

“In regarq to the unduly large
number of independent candidates
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it is common knowledge that
many of them only stand with a
view to striking a bargain with
one or the other of the serious
candidates and then withdrawing
from the contest for a considera-
tion or with a view to splitting
the votes of a small section of the
people on caste or communal
grounds.© These are tendencies
which militate against fair demo-
cratic eections anq should be
eliminated.”.
1 am sorry to state that this part of
the recomriendation has not been ac-
cepted by Government and they are
not going to give effect to it in this
Bill. 1 fuil to understand why that
should be the case. Perhaps, the
jolly good reason is that the more the
multiplicity of candidates and the
multiplicity of parties, the more
secure is tieir seat. I beg to submit
that if they want that the will of the
people should be properly reflected in
the composition of this House then
they shoulil make laws providing for
proportional representation for which
purpose a radical change has to be
made in the entire system.

Regardin;; electoral officers, the
Election Commission has recommended
that the clief electoral officer and
the deputy chief electoral officer should
be full-timg men. But our experience
is that at {he State level they are
part-time cfficers; probably, they are
secretaries or under-secretaries attach-
ed to some department and they are
entrusted with the election work as
part-time job. I beg to submit that
they shoulg be independent and they
should be properly insulated against
all sorts of official or governmental
pressure. They should be responsible
directly to the Election Commission.
I would go one step further and say
that these officers should be recruited
from the judiciary or if possible they
shoulg be seht on delegation from
the neighbouring States, for we all
know the calibre of the officers at the
State level who are entrusted with
this electiony work in spite of the fact
that we want free and fair elections.
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The Election Commission has further
recommended that there should be
district election officers. Government
have accepted this and they are going
to have district election officers. We
know very well the position regard-
ing the district magistrates in the
various districts, who act as returning
officers for the parliamentary consti-
tuencies. To give them more power
or to have district election officers
from amongst them is a very
dangerous proposition. I would like
to draw the attention of the House to
the decision of the learned tribunal
in the case of Dandekar vs. R. R.
Gupta. The learneqd tribunal had
remarked in that case as follows:

“Mr. C. M. Nigam, district
magistrate of Gonda, who acted
as returning officer was instru-
mental in bringing about the
success of Mr. Ram Ratan Gupta
by corrupt connivance, and the
quid pro quo was his promotion
as Commissioner of Faizabad
Division in November, 1962, after
the election.”,

Shri Gauri Shankar Kakkar: An
appeal is pending in the High Court
regarding that,

Shri P. K. Deo: That still stands
today.

Shri Sinhasan Singh: It has been
challenged in the High Court.

Shri P. K. Deo; That still stands
today. That does not preclude me
from quoting the judgment of the tri-
bunal because it stands today. Al-
though he was previously superseded,
in this case . -

Mr. Deputy-Speaker: The point is
that the matter is sub judice,

Shri Sinhasan Singh: An appeal is
pending before the High Court, and,
therefore, this reference should not be
allowed.

Shri P. K. Deo: It cannot be sub
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judice. It is not a court; the election
tribunal is never a court.

Shri Ranga (Chittoor): My hon.
friend has already quoted from it.

Now, iet him go ahead with his
speech.
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Shri Sinhasan Singh: Now, the Shri Shinkre (Marmagoa): Does

matter is pending before the High not my hon. friend want a separate or

Court. different criterion in the case of

Jammu and Kashmir where the situa-

Shri A. S. Saigal (Janjgir): An tion is unstable and uncertain and

appeal
Court.

is pending before the High

Shri P. K. Deo: That does not
matter. Tlis is the judgment of a
tribunal only.

I beg to submit that only those
officers, whn do not depend for their
promotions or for any favour, on the
executive government should be en-
trusted with this kind of job.

Coming to Jammu and Kashmir, it
is a good thing that henceforward we
shall have representatives here from
Jammu and Kashmir who will be duly
elected, ancl the procedure of nomina-
tion will be put an end to. But at
the same time I do not appreciate the
argument why there should be two
sets of electoral rols for assembly
elections and Parliament election for
Jammu and Kashmir and not for the
rest of the country. So far as Jammu
and Kashmir is concerned, they say
that the election to the Jammu and
Kashmir Assembly is being conducted
under the Fepresentation of the people
Act of Jammu and Kashmir, in which
provision has been made for prepara-
tion of electoral rolls in that State on
the basis of the test of permanent re-
sidence. So, the test of permanent
residence is a qualification for a voter
in Jammu and Kashmir whereas in
the rest of tndia the criterion is only
that of citizenship. I do not know
why there should be different criteria
for the voters in Jammu and Kashmir
and those in the rest of India. So, I
would submit that that anomaly should
be removed.

Regarding the annual revision ef
the electoral rolls, T beg to submit that
it should be dene every year, because
everv vear when a person attains the
age of 25 he should have every right
to be enrolleg as a voter in the elec-
toral rolls, So, T would submit that
the recommendation in this regard
need not be accepted.

there is an influx of new people all
the time?

Shri P. K. Deo: My hon. friend
need not take away my time,

Regarding corrupt practices, I beg
to submit that I quite agree that the
penalty for carrying voters by con-
veyance should be more rigorous and
should be made cognizable. But 1 beg
to submit that the biggest culprit in
this regarq is Government. The late-
lamented Prime Minister Shri Lal
Bahadur Shastri had promised that
all the Block jeeps would be with-
drawn. But this has not been done.
We know that at the time of the elee-
tions, all the Block jeeps are being
used to provide conveyance to the
party in power and to carry the voters
to the booth.

Shri Ranga: And lorries also.

Shri P. K. Deo: I beg to submit
that a firm assurance should be givem
in this House that all the jeeps of
the various Blocks and the Adminis-
tration would be  immobilised at
least three months prior to elections.

Shri Ranga: And also the lorries of
the public undertakings.

Shri P. K. Deo: In this connection,
I would like to point out. a very
damaging provision that is going to be
made in the amending Bill, and that
is regarding Government contractors, I
would invite your attention to sectiom
7(d) of the original Act which says
that if there subsists a contract enter-
ed into in the course of a trade or
business by him with the appropriate
Government for supply of goods to, or
for the execution of any work under-
taken by, that Government, it will
amount to a disqualification.

We want that it should be made
more rigorous and this should be ex-
tended to those flelds of public sector
undertakings which are being takem
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«under the appropriate government, so
that those contractors who supply
goods to public sector undertakings
should also be barred from contesting
elections.
more rigorous, the provision is being
slackened and watered down.

Shri Ranga: Otherwise the House
. will be full of contractors.

Shri P. K, Deo: In this amending
Bill, they want to provide that if a
contractor has fulfilled his part of the
job, even though final payment has
not been made and his bill is still
pending, he becomes qualified to con-
test election. This is a shame. They
.want to keep these contractors in
their own hands by withholding part
_of the payment, so that even if a con-
tractor stands for election and comes
through, Government will have a
string with which to control him and
they can make him dance in any way
they like,

Shri Tyagi: (Dehra Dun):
succeeds in appeal?

If he

Shri P. K. Deo: Up till now. they
have been depending on the contrac-
tors for their votes, but henceforth
we will see that the entire House will
be full of contractors . . .

Mr. Deputy-Speaker: His time is
up.

Shri P. K. Deo: There have been
many interruptions taking away my

time. I have very many points to
urge.
Mr. Deputy-Speaker: There are

other parties also.

Shri Ranga: He has got to present
our case on behalf of our Party and
should be given at least 15 minutes.
We cannot go on petitioning to you
for more time.

Mr. Deputy-Speaker:
other parties also.

shri lh.ngn We should have our
full 15 minutes. Let others also have
15 minutes.

There are
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.Shri P. K. Deo: 1 was saying that
with this provision the House would
be full of ‘Jit Pauls’....

Shri Ranga: There must be some
decent way of dealing with these
things. My Party is the biggest in the
Opposition and we should be given
consideration on that score.

Mr. Deputy-Speaker: The are
other parties also to be accommodated.

Shri Ranga: Otherwise, I am pre-
pared to ask my hon, colleague to sit
down in protest, We have a right to
take at least 15 minutes on this very
important Bill. You should be able to
use your discretion in a sensible man-
ner in these matters.

Mr. Deputy-Speaker: We have to
close the discussion at 3 P.M. I want
cooperation from all parties.

Shii P. K. Deo: I beg to submit
that the canker of corruption origina-
tes from the panchayati raj. In the
panchayati raj, we have seen that the
Sarpanches act as contractors and the
panchayat samiti chairman share pro-
fits with the contractors. Probably
Government want that the same pat-
tern should be extendeq here so that
the House will be composed of con-
tractors having contracts with Gov-
ernment.

Coming to removal of disqualifica-
tion for standing in the elections, what
was in the original section 144 has
been reproduced ag a carbon  copy
though in a separate clause and the
wordings have been rearranged.

After the tribunal gives its find-
ings—henceforth, the High Court will
constitute the tribunal—I do not think
the Election Commission should sit in
judgment on it. It would make the
position very ridiculous. No self-res-
pecting High Court will ever take up
these election cases if that be the
position.

In this connection, I would like to

‘point out what has been said in a

judgment in the case of a Deputy
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Minister. The finding of the High
Court was that ‘such a fellow is natu-
rally a mean coward without
moral sense and cannot deserve the
electors’ vote’. With this remark, the
election of Shri Vidya Charan Shukla
was set aside by the High Court. This
was upheld by the Supreme Court.
But some underhand means influenced
the Election Commission, the bar was
withdrawn and he stood for re-elec-
tion. Now a person who was barred
from contesting for corrupt practices
is presiding over a department fight-
ing corruption making all sorts of in-
sinuations against various parties.

Regarding printing of ballot papers,’

they should be printed in the Nasik
Security Press. Otherwise there is
every chance of fake ballot papers be-
ing made use of at the time of elec-
tions.

Shri Ranga: They were used also.

Shri P. K. Deo: Regarding the elec-
tion time-table, an important recom-
mendation of the Election Commission
that the entire election to parliamen-
tary constituencies should be con-
cluded in one day is not accepted.
Identity cards should be supplied to
voters at the cost of the Government
and the polling agents should be sup-
plied with a copy of the voters’ list
to check impersonation and things of
that kind.

Clause 59 envisages that if a gov-
ernment officer acts as an election
agent or polling agent, he will be
fined Rs. 500. But there is no penalty
for canvassing. All government offi-
cials should be debarred from canvass-
ing for any particular candidate. Of
course, we have given them the right
of exercising their franchise ang vot-
ing for candidates of their choice, but
they should not go on canvassing for
a particular candidate and there
should be deterrent punishment for
such default.

Another major point. The Govern-
ment has to resign three months prior
to the election and President’s
should be there.

BHADRA 11, 1888 (SAKA)
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Shri Tyagi: Either the time must be
extended or other parties must also
be given a chance. This is an impor-
tant Bill. I propose that the time be
extended.

Mr. Deputy-Speaker: He is on his
legs.

Shri P. K. Deo: If Government are
qot prepared to accept this proposi-
tion and they are not going to resign,
as a minimum they shou'd not pass
orders for promotion, allotment of
lands, recognition of schools, sale of
Private property, withdrawal of pend-
ing cases and use of their discretionary
grants, etc. These things should be
stopped for three months prior to elec-
tions. Any executive order in these
matters during that period should be-
treated as illegal.

Government officials should not ac-
company Ministers in  their election
campaigns. Shri Pratap Singh Kairon
took with him a doctor during his
tours. Even this was considered to
be improper. But we know very well
that government officers accompany
Ministers anq orders are also passed
which smack of favouritism. These
things should be stopped. The district
officers should not dance attendance
at the camp of the Ministers and try
to distribute favours. In my constitu-
ency, a few days prior to polling, at
midnight there was a foundation-lay-
ing ceremony of a school conducted
by the District Magistrate under the
auspices of Shri Biju Patnaik.

Lastly, T would refer to one very
important thing, and that is political
horse-trading. My experience in
Orissa is that when MLAs are elected,
immediately they are ‘purchased’ by
distributing loaves and fishes. These
favours are used as an instrument te
snatch them away. These things should
be stopped. There should be provi-
sion made to put a stop to this nefari-
ous practice. There should be a provi-
sion to the effect that if an MLA
elected on a certain ticket crosses the
floor or changes his affiliation, he will



88 7 Representation
lose that elected seat. Unless this is
done, there is every chance that what-
ever may  be the will of the electo-
rate, the resu:t would be different be-
cause there is no right of recall. After
the voters caste their votes, they be-
come helpless and they are completely
at the mercy of the elected candidate.
So these things ought to be borne in
mind and safeguards provided.

Mr. Deputy-Speaker: Shri Umanath.

Shri Hari Vishnu Kamath: Consi-
dering the importance of this measure
in which the entire House irrespective
of parties is vitally interested, I for-
mally move under rule 292 that the
time allocated to this Bi'l be extend-
ed to go on like this.

Shri Tyagi: 1 support this motion.
The Speaker’s ru'ing does not mean
anything in this regard. It is for the
House to decide. This cannot be allow-
ed to go on like this.

Shri Gauri Shankar Kakkar (Fateh-
pur): I support the motion. We have
to give our views to the members of
the Joint Committee, Therefore, there
should be sufficient time for a full dis-
cussion here at this stage.

Shri Tyagi: We cannot go on like
this.

Shri A. S. Saigal: We are not Mem-
bers of the Select Committee, we must
get time.

Shri Tyagi: Moreover, it is the pri-
vilege of the House. No authority, can
command the House in the matter of
discussion.

Shri A. S. Saigal: We must express
our views.

Shrj Tyagi: We are nat subordinate
to anybody.

Mr. Deputy-Speaker: Is it the pleas-
ure of the Hause that this should be
extendeq to total 8 hours....

Shri Harli Vishnu Kamath: Four
hours if you want.
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Mr. Deputy-Speaker: . .including the
time taken?
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Shri Tyagi: Even a day I would not
mind.

An hon. Member: Today’s discussion
should be for three hours.

Mr. Deputy-Speaker: Is it the plea-
sure of the House that this should be
extended by three hours?

Hon. Members: Yes.

Mr. Deputy-Speaker: We will take
three hours including the time takem
today.

Shri Tyagi: No, no. What was your
amendment? You wanted to extend by
three hours.

Mr. Deputy-Speaker: Order, order.
We began at 1.30. It will be three hours
from 1.30.

Shri Hari Vishnu Kamath: It wil] be
finished tomorrow, not today.

Mr. Deputy-Speaker: Tomorrow. It
was agreed to by the House that we
would sit today still 3 O’ Clock for
Government business. We will go on
till 3 O’Ciock and the rest will
be taken up tomorrow. Still, I would
request the hon. Members to take as
little time as possible, there are a num-
ber of other Members.

Shrj Kashi Ram Gupta (Alwar):
May I see a clarification? You say
three hours including the time taken
today. The point is that this Bill re-
quires five hours ordinarily. Five plus
three hours, it comes to 8 hours.

Mr. Deputy-Speaker: No, no, We
began at 1.30 today. From 1.30 we will
have three hours for this Bill.

Shri Umanath (Pudukkottai): The
Government, by introducing this Bill,
is making a posture that it is trying
to democratise the procedure for elec-
tions sti'l further. I do not agree
Though th- posture is that, that is
not the real thing, because the atti-
tude of the Government on two cru-
cial questions is the criterion to decide
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whether the Government is  really
genuine on democratising the elections.
And what are the two crucial ques-
tions? One is the question of exer-
cise of governmenta! power to pur-
chase votes. The second crucial ques-
tion is payment of money to buy votes.
On these two crucial questions, what
is the attitude of the Government? On
these two crucial questions what are
the clauses or what are the provisions
that have been brought forward v
the Government to amenq the Act fur-
ther? That is the point.

I first take up the question of
exercise of governmental power dur-
ing the elections to purchase votes. A
glaring examp'e I gave, ...

Dr. M. S. Aney (Nagpur): I want
to put a question, Is there any pro-
vision in the Act that the Govern-
ment can buy votes?

Shri Umanath: There should not

be any corrupt practices. Votes must'

just reflect your conscience, it should
not be purchased by indirect or dire~t
pressure, money or otherwise. So, the
first question is the exercise of gov-
ernmental powers to purchase votes.
I give you a simp'e example.

In Pudukkottai. which is my consti-
tutency, during the 1962 election this is
what happened. The Congress Com-
mittee publishes a handbill saying that
Mr. Ramiah, who is a Minister, will
tour the entire constituency, giving
dates and places. That is the Congress
committee notice about his tour pro-
gramme. Two days afterwards, a cir-
cular is issued by the P.A to the
Minister, P.A. paid by the Govern-
ment, saying that the Minister will
tour the constituency on such ang such
a date and such and such places, and
so the panchayat boards must give
reception and all those things. One
circular is by the Minister's P.A.,—
nobody can cha'lenge me on this—-
the other is a handbill printed by the
Congress.

Shri ¥yagi: Was it your own con-
stituency?
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Shri Umanath: Yes.
Shri Tyagi: And the Minister’s
constituency?

Shri Umanath: The Minister’s
constituency comes within the parlia--
mentary constituency in which I
stood. The point is, I compared the
Congress handbill of election tour, "nd
the P. A'’s Minister’s tour circular,
both the things were the same, the
same date, the same place. So, the
Congress committee’s election tour
programme is converted into a minis-
terial tour by the Minister's P.A. and
panchayat boards are asked to give
reception and all that. What is this
excepting exercise of governmental
power to bring the panchayat boards
to canvass votes for the Congress
Party which is being spearheaded by
the Minister? Nobody can challenge
this.

Secondly, take the question of the
constitution of Pudukkottai into a
district. For 20 years the people were
demanding—it was an erstwhile
native State—its constitution inte a
separate district, and the answer was
that when the bifurcation of other
districts is taken up, its case will also
be considered. But just a year and a
half back there was a by-election in
Salem District in Dharmapuri, and
there was a demand that Dharmapuri
should be constituted into a separate
district. For 20 years the Pudukicottai
people are told that their bifurcation
wil] be taken up when the general
question of bifurcation is taken up,
whereas during this by-election in
Dharmapuri, those people were open-
ly promised by Shri Kamaraj Nadar
and other Ministers that if they were
elected, it would be constituted intc
a separate District. The elections werc
over, Congress won, and immediately
it was constituted into a district.
Where was the emergency? Ts this
not corruption? I am not going into
details. So, this question of using
governmental power to purchase votes
is not being opposed by the Congress
Party because they want to have this
corruption for their purposes.
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Secondly, the question of payraent
of money to the voters. It has beer
declared g corrupt practice, money
should not be paid to the voter, but
we know that even after its declara-
tion as a corrupt practice, just the
previous night to the election, a huge
amount of money is being taken in a
car from place to place, and in fact,
we arranged a car to chase the other
car, but we can afford oniy ona car
and to chase only one car.

Shri K. C. Sharma (Sardhana):
That is an offence. You can go to a
court of law.

Shri Umanath: My point is, not
withstanding the declaration of this as
a corrupt practice, notwithstanding the
fact that, as you say, it is an offence
and we can take action for that, we
know that throughout the coun‘ry on
a large scale this bribery is going on.

Shri K. C. Sharma: I protest. This
is not a fact.

Shri Umanath: 1 am not prepared
to give in. This Government has not
been able to prevent this bribery. So,
my point is this that this can be stop-
ped only if there is a ban on com-
pani s’ financial contributions o poli-
tical parties, if the ban is enicrced
at the source of the money itsell. Then
it can be stopped, otherwise it cannot
be stopped. But the Congress Party
is not prepared to accept such a ban.
Even the recommendations in this res-
pect of the report on the Third Gene-
ra! Elections by the Election Commis-
sion are not accepted here with re-
gard to this money question. It is
a very limited recommendation. At
page 124 it says:

“The fact that the expences in-
curred by the political parties on
the electioneering campaign of in-
dividual candidates or groups of
candidates do not require to be
included in the accounts of the
latter makes the prescribed maxi-
ma unreal and meaningless.
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Then, they say:

8852

“The two main defects ia the
existing law relating to aciounts
of election expenses, namely,
limiting the period of accounting
to the interva] between the date
of calling the election and the date
of declaration of the resuit and
not requiring the inclusion of ex-
penditure incurred by poiitical
parties, should be removed by
amending the law.”

Then, they say:

“The legal provisions should be
.spelt out in greater detail so as
to make them effective, In parti-
cular there should be a provision
which prohibits election expenses
being incurred by any ferscn
other than the candidate or his
election agent unless autho-ised in
writing by the candidale and
which further provides that,
where any such authorised person
incurs expenses, he should furnish
a detailed return of thuse ex-
penses.”

Even these three things are not being
accepted by the Government. Next I
come to the question of appcal te
caste and creed.

This also has been declared to be a
corrupt practice, The Election Com-
mission’s report says on this particu-
lar question at page 56;

“It could not, however, be said
that election propaganda based on
caste and communal prejudices
was eliminated, or even appreci-

ably reduced by reason of this
amendment.”

Again, they say:
“These were certainly appro-

priate and useful provisioas to
have in the statute book but it did
not appear that they were enforc-
ed with any degree of stric*ness by
the authorities concerned....”

Who has to enforce them? The en-
forcing agency is the Congress Party,
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it is their Government. Notwithstand-
ing this provision, they are not en-
forcing, why? They themseives want
this weapon of caste and creed to
purchase voters.

In my State of Madras -wnst hap-
pened during the elections? One
Minister, Mr. Venkataraman, is an
Iyer. He is sent to the Iyer areas.
Another Minister, Mr, Ramiah, be-
longs to the Kallar community. Where
that community is largely crncentrat-
ed, that Minister is sent. Another
Minister, Mr. Kakkan, is a Harijan.

He is sent to the Harijar. cheris.
Another Minister, Mrs, Jyoti
Venkatachalam, is a Christiar. She
is sent to the Christian voters. Like

that, for each community a Minister
is sent.

They are sent to the particular place
in which these communities are con-
centrated, The Congress Paily wants
to use this appeal to cast and commu-
nalism. This is the reason why they
are not prepaged to accept the sugges-
tion. . (Interruptions).

14.00 hrs.

Shrimati Renuka Ray (Malda): It
is not so.

Shri Umanath: I am not yielding to
ayone.

Mr. Deputy-Speaker: hon.

Member’s time is up.

The

Shri Umanath: I am finishing.
There is the question about convey-
ance which they say they have ac-
cepted, that is, increasing the fine
from 250 to 1000 and making free
conveyance a cognisable offence.
They say they accepted it. But to
what extent could they prevent these
practices? They could not. Notwith-
standing these provisions, we know
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what will happen. Voters will get
free conveyance and if the police
catch a driver, the voters will say:

I have paid the driver from my own.
pocket; it is not free. That simply
finishes it. What should we do if we
want to prevent these corrupt prac-
tices really? On the polling day ex-
cept the scheduled buses on those
routes, all other conveyance must be
banned or strictly regulated and ‘ros-
tricted. The Election Commission’s
recommendations in this regard are
total:
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“The maximum fine of Rs. 250
now prescribed by the section
should be increased to Rs. 1,000
and, in order to enable preven-
tive or remedial action to be:
taken on the spot, the offence
should be made cognizable by the
police. It is also desirable that
the use of public transport vehi-
cles other than buses plying on a
regular scheduled, particularly
vehicles like motor trucks, taxi-
cabs, motor scooters and cycle
rickshaws, which are systemati-
cally emloyed in carrying voters
to and from polling stations
should either be completely pro-
hibited, or else very strictly regu-
lated on polling day.”

This is the recommendation.
But what has the Government done?
It has taken the first two parts and
deleted the other part because it
does want use these vehicals and
indulge in this corrupt practice. On
the one hand they want to indulge in
this corrupt practice; on the other
hand they want to show to the coun-
try that they have done more and
more democratisation. While they
want to show to the country like this
by their actual conduct and in actual
practice in regard to crucial ques-
tions, they are introducing elements of
antidemocratic practices in elections
and their attitude is the same old
attitude so that they want to have
these elections and adopt the same
old practices and come to power ulti-
mately.
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Mr. Deputy-Speaker:

Shrimati
Subhadra Jhoshi.

Shri Tyagi: Are you proceeding by
any list? I want to know because
whenever you preside, I have come
across this difficulty. I want to have
this clarification from you. If there
is a list, we have other business and
we will go out.

Shri A. S. Saigal: We have already
given our names,

Shri Tyagi: Are we required to
send in our names?

‘What rules are to be followed?

Mr. Deputy-Speaker: It is not
necessary. She .caught my eye; she
stood up.

At gwET W (TR ¢
TS AR, W A F AN & 3B
F98T a1 W1 g% & W 937 7% faraw
Wi gt &1 gt fysgew v s &,
frerae aga T ¥ W § gaw
TaTfaw FXF g% FIE F IAF F7 AT
sfaaTT &3 U & SawT & wrE wr
Z | TCHAR! 39 q0q ¥ agT a2 & 5
IHT F T FIAT HTH 4T &, F4T AT
AT &Y QIR & 6 ag o et 7
56qT T DT T AH F A | F@T
fsgaen & a9 347 I &, g9 A
2 f5 g2 9T | grd A AR
AW FE qF 94 I § W< 6 517
g [ 19 ST § A1 VSN wE g
2, zad anf @ I &1 & A wifase
oW AT G 978 [AFT qg AL A
o AT W ITHT TG X W AT AT
g IANEAT BT AT HAAT HIA 1 § |

TFYAT & =g F gar w19
& =zt § fiv firfoee o sest acw
o7 G ATE F 60 FI | g IF A
@ 3qTeqE AErEd, 19 qATT 9
;7 {9 g79 § 7oAT TF TF @ §0A
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= PRl snfe A=t area T weqs
a1 waw g e ag faegw 3}
T A @y wrw qrw F AT H, wey
TF 9787 A31ET % T 1@ 4w *
JAT T S X T WA AT AR
3TF7 ATgE IATT 93 A, WY GgT ATHT
&L # #0971 A w2 A faegiy
ST W1 g AT A ot @ 3, 4w
T 5 ST $€3zq 7 fray ara
T g 9T @S ZAT, TAH W=
T aga qiews &1 fray weaddT
R g, ... (Tmwaw) . oA A
arsfeei F1 Fzar g, fee awg &
FAZT T FZATT AT, FaT F4T ALY g1 7
R a8 & 7 w51 avg § 6
waa 7 e a7 § faogaw fezg
9 FiE AT TENAAT R AL A qA
a ZowE ¥ 1 90 # wifawa
U § § fed £ faa &1 §a
qg & FIAT g FF ar 3@ I Y
faegw v A0 Afed N woer WAt
¥ faar woar @S FAT AR, F, FA
AT oiT a1 e saw Srfaem
g ar gu ¥ fau 1€ Al ad=wr @.r
afm i gm wm fEr g w1 2 &
o 9w fgae fears & #1% wfka-
Hfepre Tt frerar w< @R oo
I Ao W ar & fr F=dse
¥ fogar wn a@w fear 0 wafacg
F§ W) adwT® F feq fasremn
3rfeT |
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femafafieimm & a) ¥ @aa
T FF ww ww ¥ § faage quie
g fr 33T #1857 W F I AR
Wit get ger aifgm graifs Fwa
¥ it § 199 FTRO AT A FIA
F o &1 IT FT FCT qW A GO
AT ¥ For T qrel ¥ SuTeIer WERA
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¥ § AEew EAR 3 faodw 5@
g & . . . (waww) afmf
F agi F3RY Y IvQ@ T T . .
(maw) oY 3R § T ATHRTF
q AT T AN FY WG A AT § |
AN AT ag J T IWE @A
fF 33T T a7 gU wwF § TATH
' T F o uftE 7 wg [ A,
¥ 3 fawdqwa 1 g A F
ITFT X AT I FO FE | F gurens
wEEE AT FEA, Ao wgew ¥
f& w15 Gar W1 mfas 59 fawr & o F
fr 1§ Tw 99 T g Ay, T=r
arfa &1 aga awr % gar & 5w
i Y I o Gifaw @, w
w@T el X @fer e @, F
sifra =@ fasr & Qar @ =ifew
f& zadr woas F IWT awr S
%, 37 9 3@ TAT F TN F7 wlaw T
& 4 e Tifgw | AR I AF
FT AR 1 ag AE €Y g1 § T aaTT
gt & Fgg vz § fF s awrw |
W WY Y FE S § o awae 7
AEr faar FmEm gaE @Sy N AR
AT, AR FSEE gi A T v gwifaar
FE | TF JTE AG1 T94AT § ArE w9y
FIATHEAT EFEF ) F=99 T FY
Afgy, 93X I T a¥ gL AT AT §
I qE T & f9C, F atE At
FTIAT TET TAT A TH AF g6 AT 6
AT qF GHA? JAR AAT F TIA F SFa1
21 o fF 4 F g ¥ =1 fewr w Q@
¥ 6 G F qran A7 6 IR AT HFT
aFfaar sfe, auat &1 wfaww §
FTFT HIT ST T, JT I qE & 7T
F T 92 7gfa § AT 0, g A I AT
A E AT A AR AT AT A TR
TATER A A g} I adi § w
IT F TSN W A J€W & A
& ywir w0 {5 @ w09 & @
1596 (Ai) LSD—9.
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sifaww gAT afee f5 @R 97w
fgAe #T 2 gAaY 5 AT agy faden
=feg i ag e ok 3w & Qe AN
H AT GO GLTFLF T FLHD |
@ Hiw e g afgr 1+ #f
srfasr g O & qET g =i
oF I § W AT FgAT AU
g 5 @9t 7 ¥ 79 7w 3 wifew
st arfgr | fagar @@=t o Wit @&
fraai & srR A T w5
#1832 qX fFaaT waT @ FT qFd
g azganw d@d sraw g fF ag
FNTT AT TAT FET q w@AT & AW
gl J gw ot wid § ? v € ar
7§, AT q19 FY T AT 91 98 SIRT.
Aifgn & wR R S &, ww
1€ AR AEHT g1, 79 4F & S aE
T faaaad § 98 wrae ITENE 99,
g9 A Hor aifAaTieE #1193y
fradt & 59 3 @ F1§ I T @
FWQ E gW FE X A § A AT
HET § |G, FEY GATA qTEr Ty
& g7 9T 7% ®4 gl € | 39 o
¥ a3 weT ¥ o FLAT ARA § W
g F1 FH F 1 Hww g gy |
ga ¥ qgF a1 feong £ ifaR, gard
A& WEIRT I 39 IE =14 1, ¥ feaew
am AT T=x fow fag 3 Qg @1
FidY @y ¥ 99 F i< 5 g de T8
2 godr &, 97 OF ITF TG HYAT e
FTALAE, 95 A IAFATE T
feard gl WIT ATEY #Y JIETE § BT
A & TF a6 AT FY A Sy &,
forT ga Twr {7y § AR fR e
THETHTT F et FY fasthe a ¥ a2 qan
FTH 1Y § g N feerw TXFT QT
t, arRfd F18 #1, W g@R &7
WO g ¥ q Sy | A EE
FLETT F g8 WY $1 A1fey & 9q
Ry fae wEAaEE @ 9™, a9
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[y |svr sivefv]

dfredeq ¥ A Bat #3 IuH afsfady
FTFR GFR FI) W NWR1H g
sife frar o7 5 ot ST { BT
Fet IFHIATX FIU § A IqF a8
A AR FT AT FEW X FW
qrdtg &1 g7 Arfe¥ | e F w9
T IR &S gU E 9% 9T Aeq
fore & a1 €1 §, T FTH TFTHT U
| ¥ a1 wifed | we w9
SRETAT AT 5 e iy FeErTo=a
¥ fan frod ferm ewam osdt €,
I & 1< foRatd sy S forgay &
far 13 arfad, fex fra it gasr
e ¥ Ry @ afel, R e
feata fFate wFmET 9@, @ 9F W
T gt R T fom w1 &1 wfesw
mrqx frar & 5 98 ga1 dan @,
§ 39 ¥ T o ar a6t ? oz ey
T FTH F1 GFR F1 A GG T 9T
a1fer | g Il @t f 3w feew &1
sifas A FfFam A €

7 TE¥ g g o e w e
U g A SATIT { SUTIT ITEE F @
4T I § forawr ol gt o) 9% g
# T FfAw ed S AT 7,
IaTeret wg A A9 A1t F1 forw agr
I G FAT A g v fom & qfeos
HEIAT AT T R, FY g whwmas
|TEe ¥ g2 Tt o Sy A Fifer
T AR 3 WE, a1 et Fifenm
¥ AR FEER FEEEeEr § oS
Qar Fefer #1T AR ¥ @ E Ag
ToeRre g, FifE face wawaw &
I ¥ IfFT 9w F A i A
wfarme A Ry 1 g ag WA
TR T FIAEL & aHaqd w1
T F3T A 4g s few sfafa s
I W T Y FIE BEAST G AT
W R amd g o w1 oA
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T ¥ ARE Iy g & AR qH
Iufe £ fr ag 50 o SOTeT auERTy #°7
AT G, FF S@ FH R FAv
RATEY ST F A B AR FT g
Frmmsl F1 fawma gam9 W ¥ Fag
3IF S g, safE FEddEd Wawd
TR W i) o ww i fE
HHY HEIST F9 § W feora qiew w1 F1
T A A FFR T FT AAH FH |

st ey ;ST o, § uF g F
foa fawa s & 97 37 18T E A F
g fe sw gy H g7 aml wEw
fad +t quf ®7 § ==t g wrfey, Aifw
fodme FAQ 1 g qF AR TH
a5 fo JFa”i FgA¥ AT greT waa
Fa1 T4 iR &7 Y 7 37 ¥ 9w 7Y
o1 fAvem #)

wF 9, foa & 97 fa § sxfg=r
& A Fw qdl o7 s 39 & fay v
e wiT g, T smdm darga g
f& aga sl 9T F& A T L
e Fy Ofedwa wwi F fer
TR (HaT——ga 3 #1E aig TE1 8, @
for & fafaeex ama & wg1 < ¢
i fadiae 71 ¥ 98 59 19 1
@ f& @ faw ¥ A & we gura
o faddT @ &1 F® "ANS §, ar
fa<ret a= # arg Fr w7 FO W lGy,
IATH TN TG F, T4 JgF aF I
T @ W1 &7 grg g 39 o A
T F QA T AT A1fEy, A S
ST TIfEd, 39 # g T Y gaAT
AEEFAT TG & 79 fAy FQ Aoy
ST § o faOeY a9 F 0F oF FAee
X AR fFar sma, Fifs @ 31 O 3B
7 Fga &  TEl-Raw F ol A Fea &
afeh SHIOANT F AR FH § | T
oo, foay # wwwan § f5 Swrea
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I §aX ¥ 98 TE g, 9g & &
THAL FT AT | 7 faw F swfa
# oF g W ¢, o Hag wgr g
i

“If any person in the service of
the Government act as an election
agent or a polling agent or a
counting agent of a candidate at
an election, he shall be punishable
with fine which may extent to five

hundred rupees.”

%9 ¥ ag g7 v g f5 S e
TR e g1 o, a1 wrefe gee
& omg, g 3g ey Fwwey ar
FOFEL g, IUF AT 500 To TH
®IET B gEal £ sfww gy feed
ForqeT AT FageT ofeqs ¥ A1 FT AT
d® ¥ Fa9e g4 a9 fF iy #) Qe
Y =ifgy #iw g AT a9 & o, @
I¥ 9T HIET ALY FFAT, 9 X B
FEA TG AWM, W W FE AT
T e

st Fo do WAl : I F fgamw

1 Fo qo FadeY: (SiTEi) T
a0

Shri K, C, Sharma: Nobody does it;
why raise this question? Has any
Deputy Collector gone to the polling
booth as your agent? Why do you
bring it?

oY WY W FOR G F Ay
ITHY Tifgx FT Afwy | afeT 9 R
7 F fgors amq &, Sw F §F wgn
TE XA T AR Ve
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F AR T G T FEA 7 THC H F47
I Ty arfe axETd W &
gedae fady ot Afadiws ol ¥ &+
T T aE W Afedwa w@re}
FEHTE AR FT TR T F GD |
TR SHRAT § T qLHI AGMAL F¥
T srfaaerdy 1 g g & MR W@y
FT GHY, MEE TG T TFA al dE
IR fergeam § A% <@, S R
F oA @t fF g oaw F afe
dfeay w14 AR @ A agd a@
wF1ad @ fau d=r @ W@ g
He must also be sent to jail if he has
allowed some officer to work for some
candidate, or the other. aet sgaeqT

FANI WY T F FO W
TH AT 2 |

Shri D. C. Sharma: (Gurdaspur):
He wants to send Shri G. S. Pathak
to jail!

Y equay < gufay Ia% 357 wEET
Ar =fed o o1 wfedFa e ar
qEf-3 AT HHEAT g7 qERy
AAEO FT QAW F%QT &, qg W
afrdtfas @mm Trfed | aTEd A
& wda gfarfas 7 g1, afes 9 g
AHGT FT EIWA FGT §, IGHT 7Y
ot & Sy | AW w7 T g9 Ay
afes g™ &7 war @ TEW q9
ST FT FTH To00, a1 A a1 & are
g ¥GT f5 ¢F feew agy ¥ qmad
g7 F30 £ Fed #1070 £39 T gwgr
fFar, 71X 37 & A feward o
IS 1 FTH7 §Y § IAFT G FL AR
g T o AT . ;ifs § ge meEl-
Z-qTaT FT e fadee § A% T v
8 wfa=t 7 1 safed § 98 weOw
F@T§ fr 77 917 g9 1 HASIIT W
B Y F1fg?, St 78 I1Ee & 99 i
F W FAET T |
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it ]

AT AT ¥ UF agq WSt T
F3 ¥ 5 37T F X &9 7T A
ITNEAT 9T qTaT § 1 gafed @
% oo Y & fF madiiE Aed v T
2 fF qrETa qg TR & M FA3e
Q3 g1 37T 9i=T AT qF IF
Yoy, sgIfF g arae &,
fogar T =g I A ) IqF f9R
ag Famar 9 5 67 G FET @
§C & I wat waAr frma § 9%
qg 797 FLEI 129 F1 T T | AT
g3 ®TH GIHTL 099 g1 § F ¥ @Y
Y Defzfra T wTHT @9 99
S, Ft g UF FEiSE 1 ag g4t
TAT AN F(=AT TFAT ¥

¥ sqrar = TEY AT AgAT § AR
fafeezx aga § o @l g 5 29
wras ¥ [ALAF FT AT KT OATAAT
el

ot qF (QTONT) : ITEAR AR,
#g o 5 fa=me & fa¥ v o
g T FHIMA & TAT § WL IFA
AT ¥ YT T FILA | F4 371 Fgwifor
Y &1 afpa & v Arger § oo
qQUAARE (9 KT AT qFedqul faerfast
&t 1% § 9z AL AW TF | 9§ 3
FEA F Ay gum oA %

“After careful examination the
Government have decided to ac-
cept those recommendations ex-
cepting those relating to election
expenditure, increase in security
deposit, multiplicity of candidates
and deposit in connection with
Presidential election.”

ag areafam WEEd R AT AT, A ZTR
F&7 @A TEd |
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7T § goee grfreae F Qi §
FEAT AT § | T GEefeeaY &
FTEY Y T § Ay Faege avE )
g AW F ey anfeawd § 98 @9
a3 fa¥ & 37 30+ 8o Tfywd SAaT
¥ oFww A & | 3% Ay wwar
fegrg afig w@ar Afwd ¥ 1 OF
EW F AT FAC IIC AT S gL
FIF TR FHIA F g g &
ST & AT T FAe dfemerd
g1 FT ¥ 1 gWI A5y VAW ¥ 64
arfeamey fieg & 1 37 9w F1 faewT
93T TE WA § 1 7 Bk WSt Famar
srae & 3 fra 573 & ooema &
faara @ @Fd | IAfGY O
TRYES FT A qfawq § ag faegd
T & 1 # qeTT "1enT § fo ot fgre
ZrEeTAd F aren frarsnar & 7 frefm
Tfe4T & amad fear smar § w1 ag
F@E AT & | P FAA MEN AT
BIET 97 g @ FI g gHdr g 6
Nt fagra ag T &, IqaT & @9 ag
FET | AT T &) IET @ FIAT
a1 $fssT g9 F0 § 1 K ARATTE
fi ga%F Ty ag 11 =fey fF f<ise
fiaar oY @< FAT ITEAT & 9 T HE
¥ feqrfsre =% 3, A% TadHz I59% avew
gL T FT T4 FX | TIAHT JART
qfgweg #1 gfaar § ar dreeg Q@
T | WL FET 9T FE A0 19 g1 Ay
g F1 IgF w4 F wiafa T e
Sfgl | To THo THo FTTo H, FAHRAHT
2 faZa § 39% a1 A =) AaeqF
. ¥ e AT UF TF T I
Fo THo THo FITo” ¥ & 9g FT AT
g fo agt Far aOFT & 1 qet Y wfawr
aga F=OT § | gW IAFT T A Wg

ag aiq g@d & vl foar gam
f -
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“During elections candidates or
the voters do not have to incur
any expenses. All expenses in
connection with the election are
borne by the State.”

TF AT T F7 OAEUT TERAES 9T
QqF AT ATfe¥ 1 3EFT FEW H
TEAT ATfEd | Tl WMo TR NEIE
A A wweAT wrfEdy o fagT 9v Ia
IR Fer AT i T adTI TS
¥ A ¥ 433 I IEAT a1 IO
qEA ¥ AT F AN &7 RE T
T 21 Faw a@ 3 sEmuly AT
geafaat & Fferszg 1 97 T A
FESE | T wgIUS faAwwr FoE ¥
HOAT W ¥ Tar guT €, faaw s
qF FHT wET ¥ 219 ¥ §, ag F0g #
T ¥ T AT F7 I AT FT BT
IZET FIR E | W IV H FH A FW
g B AIE R WIS £ 1 IA*
e o Fog TEA ¥ ogw ¥ E
IAHY T FHE MRA F A ¥ £
qg TN FUq ¥ A 4, afgw =
IEA ar fE ) wofAr wAE ¥
g ¥ g av {57 ag 09 F 99 9%
o AT www fowe gfew fam o
T g § f mfem F wae, w6
F wgre, AR F I, FRIT
RN I T T W o fewe
¥ @3 EM I g | 99 a7 98 FUN
T g § Afew qrew § @g S
g v ST Teft T gawT a3 AR
e FE ¥ g ¥ ¥ gafAr ww
& g g W foaar 918 saer | s
W@ § | 59 A% ¥ 91 e, sefeEm-
forez st a3 aF G T & @3
e & s A e wredl T @
I F7 A UT wFAT § | IW AT
fommr sft wwrSe w9 fear R
JEH| TEHAC F G FAT FIA [T
arfed 1w oo 1€ s wig |
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T & FIAT ATGAT & AT T AT T
Y W AT AGAT § TR AT §
fearfe s 2 ov  sEAle IEFT
I TAATH AT 8 T FE | qoT
oA 3% g1 §Fd & A a1 34
feumiel & W=7 799 ARHT T AT
qET T § )

Fgr war f dfeesew samar a8
g =wifed | sEwT 7w ag € 5
OIS 40 LA A X FT W[ FOF
e A T g | B WA g fw
S ot wfse T & ower & I
W §FH 50 T8 Jrew faee w1fed )
# g F1 O frerer § 1w Sy
100 91€ | IA% ¥ 40 wiaaa s
F1 fr?r, 30 sfawmr d1o ggo o0 #¥

. fa¥ s 30 wfawa s @9 #2¥ fodr

60 Sfaea T waeee &1 oy
F T ot 7GT 97 40 SfqorT ¥ FEw
T T AT | TR 5 qXE FT wwfaer
g wrfer f et o § 50
qe@e diew A frd ag e & ama w9
arg €Y fomar 30 o F F dEa
et g feme 7Y feam st =nfiewr
R TE ALY GAIT A7 WEANRET 7z T
%‘%‘(‘ﬁﬂfﬁ'ﬂ’mﬂﬂﬁf'{%ml
HE T FT I § 5 78 T 5 gax
#fsem &1 @ w7 & g, fowm
AT FIEH AT HAT AT F T2 977 §
afone 73 g @ & 5 40 v
FEH AFT q€ WA FC W@ & 1 F
awEat g F ag o wifaaw & sa& fag
SadiE FHEr ® TW 9T fa=me w

Irfed |
m arg & FrewfeeT & @ic §

gl Argar § o S oAy sivg @
AT Y FHAT § 9EF AL F 39,10
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aéw Y dfewr garg wf o, 7w
FHET AT TG T AT A €7 | To THo
THo Ao ¥ ZAfAY FT T & IaH
it ¥ faar -

“In order to run the election
campaign effectively all the faci-
lities of radio broadcasts, the
press, meeting halls, etc are placed
free of charge at the disposal of
the people and their organisa-
tions.”

Iq To THo THo [TTo ¥ a5 T &HAT §
A gl @ feurdt ¥ =gt wewm &
FrsFTieeT F glaar AT oS
71 fgadr =fey | FEwifear #,
Wedt Fig F WA Fr glaar F
TR F 39 FEF A F18 srfqgq a8
g ey wiR fae < w1 @
At faear =ifed | 99 aF Tar Y
T a7 % g9 W@y & fF faw s
T 39 Fiaer F7 FEATs 7 § |

S 1% § HgAT AT § 5 A
ANTY oF Hfese o9 69 F feae )
I F W & AR OF Dfrese s
fewe aC A T AT E, AT 99 &7 a8
9o THo o fewe ¥ HIAT§ | 19 &
AT WX 9 TN TE FEq AT §
AT g0 ol s@rET & Aq@ g ar
Iax faa ag sed g1 Tifgy % ag
AT qATT 4 | AT g g @
U g % g T SAGT 7 T AS |

&% a1g ag fv g faw &1 s
FT FTEHIL 9T T A0 foam mam € )
afew gaa a9 § 740 15 W 75w 939
&1 wigH!, (9FT a9 Ay WAW A
Feg fate & &, 70 STeHTC ¥ @30
Bl FwaT | AT G gare 4g § 0F
W & X A 7T afzfeiz & A
i wF was fefigee #§ W am dred
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foee § § @ =1 & 9Fq e X
QT g awar g | AfeA wop FTeR ¥
agT I FIE W GIT Y qHaT & |

™+ JT FaR ag wifaww ¥ fF

e Hfaw el #1 s fewarfa-
WL FT AFAT & | THF gEE A WY
sifast 171(%) T 171(7w) &
gad foar g @ f7

171 (e): A case of bribery.

171 (D):
in election.
T AT F ATy 6 g FV feeaqarfa-
fedww & 1 Sfe afmiie @
F a1 F1 | & Jrqar awgan g F
SF OF A I AAT ¥ IAFT [A0g
JIAATE T ATAT § T9 6 T & Feearia-
fedwe #r g #47 <&@y 0% & | TEd
a'r—:ﬂ‘farg?&:

A case of undue influence

“A person found guilty of cor-
rupt practices shall be disqualified
for a period of five years.”

Now it is six years.

oY § gaeawe wfawe a1 afuw far
g few 7% sow a8 & f& cmw
Fiawe fea oo & femarfamg g2
F FFaT ¢ | A fawr T ww A
St fr fody fafeex &, 7o R &
Fee Gl & s femafawrg
fear s, /fFa s 9g qowe F g
& g W a1 317 Iy fewaifa-
fermd Fv foq@ #T feav ). 97
feamfafetna 1 feqs &v far
AT A6 g e ) feeafafeia
F1 foqa adt fvar mar 1 57 fd qawe
AR A7 g Fa@ o o af
§ g 7 § Tfed 1 78 a9 wF
& qf2d feodwm F39« @1 §,
% g9 uF feerm wlk qER
& 9% gawr feedw, a5 9% T &
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ot gaFea T 753 & 5 dfas
{qaw 74 1 o N giFe gaT
G IAE FTE Qelde AT IR 3GAT
Par & 5 F17 § d99 afas § W
FT YA E ) A wE F A N
srarde gaT a1 Iad e fad go ¥
AfFT w71 T 5 o 9T ¥ A A
i frmrgm AT RN TR
W | AR AN AN & a@ T
A wifgd 1 A miedzd a@Ed @

#ééw@awrﬂm%wum
I # 3e T R wh@

for @@ w@Ea ® IE
F F N O 941 [T § | TEAET
4T A TS 54 T q7 Jaw fog ar
afqwiie § afe =gz Carse O wfese—
xfede & a1 I 757 @ ? 39 g
ag ¢ fegsafafesns a8 2 1 a8
A TG AT | DT AR fed—-A
g ¥ 1 W SfedT wTErQ wwEwr
) I@HT F AT T AT IHFT ITANT
74T § ag W fedt & w99 @y Ay
N g T @ ag WY fieer §
qeF ArEAr F forg Ay mae afqurie
& ga § wfeT Bfese & ay @
2 fredr §

A F v A g g 5 X
|9 Y a1 § T gL Saa A faAe
w0

Shri D. C. Sharma: Mr. Deputy-
‘Speaker, Sir, T must say, with due
deference to the Minister of Law,
that this Bill is an example of all the
-sing of omission and commission
which any humap organisation can
be capable of. I must submit very
respectfully that all the wholesome
suggestions made by the Election
‘Commission have been sabotaged by
the Ministry of Law and only those
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recommendations have come in the
form of this Bill which, I should say,
are of secondary importance and not
first-rate importance.

For instance, why should the Minis-
try have fought shy of accepting the
recommendation of the Election
Commission about the ceiling on ex-
penditure, or whatever it was? As
every hon. Member who took part in
this debate has pointed out, the ques-
tion of expenditure concerns each one
of us, whether we belong to the
Congress Party or the Opposition,
and it should have been the function
of the Law Ministry to allocate the
different kinds of expenditure which
are to be met by the party to which a
candidate belongs, those items of ex-
penditure which a person can incur
himself and also those items of ex-
penditure which a person’s friends
can incur. After all, these are the
only three parties to the expenditure.
But nothing hag been done, and the
result is that our elections are going
to be as heavily weighted in favour
of money bags as they have always
been. Are we living in a socialistic
pattern of sociely? I think, if we
have been living in that kind of ai-
mosphere in this country, the Law
Minister would have done something
to reduce the expenditure.

Shri K. C. Sharma: The Law Minis-
ter himself is a money bag.

Shri D. C. Sharma: He should
have done something to classify the
kinds of expenditure. But he has
done nothing of the kind. He has left
the field open for those pdrsons who
have big purses, who have big bank
posits, who have big holdings in
terms of property, land and other
things. I thik this is a negation of
democracy., I am very sorry the
Law Minister has not had the courage
or the time or the patience or, I
should say, the tact or even the abili-
ty to tackle this very important pro-
blem. I think, if he had done that
and done nothing else, his name
would have gone down in history as
a person who has introduced very
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far-reaching reforms in the law of
elections. But he has turned a blind
eye to this very important thing and
1 am very sorry for it.

Then I come to the question of in-
crease in security deposits. Do you
know that there are some persons
who put in their nomination papers
only because they want to get some
money out of this candidate or that
candidatle, only: because they want to
harass this party or tnat party, only
because they want to put in some kind
of pressure on this person or that per-
son. I think the deposit should have
been increased and it should have been
kept within the purview of the party
to which the candidate belongs. Of
course, an independent candidate, if
there is any independent candidate,
could have taken care of himself as
he has been taking care of himself all
these years, and he will take care of
himself till doomsday, but so far as
other candidates are concerned some-
thing should have been done so that
frivolous nominations could have been
put an end to. But that has also not
been done.

Then there is the question of multi-
plicity of candidates. What is hap-
pening now? I know of some
constituencies where in order to pull
down a Congress candidate—my hon.
friends over there might say I am
talking only of Congress—or a Com-
munist candidate or a Jan Sangh
candidate or even an independent
candidate.. ..

Shri Gauri Shankar Kakkar: I may

tell my hon. friend that it is wvice
versa also.
Shri D. C. Sharma:... .they try

to put up candidates who I should
say, have neither the heart in the
elections nor the will to fight the
election nor even the desire to do
anything of the kind. They are put
up so that they can take away a big
chunk of the votes of the person who
is going to win. This is what is being
done. This multiplicity of candidates

SEPTEMBER 2, 1966

of the People

8872
(Amdt.) Bill :

is there only because there are some
parties, some persons, who want to
minimise the chances of success of a
person who is about to win. But
nothing has been done about that
because the Minister of Law wants
this House to be ruled by mediocre
persons, ruled by persons who do not
have much standing in public life in
this country and, therefore, he has
put a premium upon the multiplicity
of candidates. What a disheartening.
thing! ‘

Again, there is the question of depo-
sit in connection with Presidential
Election. Do you know, Mr. Deputy-
Speaker, that there is a gentleman
who always stands for the election of
the Presidentship of this country? He
says, “Whatever may happen, I have
to vote and, therefore, one vote is my
own and then there is the vote of my
brother-in-law on the wife's side”.
Something like that he says. Do you
want that the President’s election
should be contaminated by such kind
of nominations? I think the Presi-
dent’s election is the most sacrosanct
thing in our democratic apparatus, I
think it is the most sacred thing in
our democratic machinery. But what
is happening now? 1 can stand for
this election. I can go to, say, Shri
Bhagwat Jha Azad and ask him to
vote for me (Interruption). Therefare,
some curb should have been put on
this kind of nominations which dimi-
nish, destroy or dilute the sanctity
of election to Presidentship. Nothing
has however been done.

When actually has been done is this.
The elections are going to be made
a paradise for contractors. The ex-
ample of U.K. has been quoted. In
U.K. the contractor is a different type
of person from the contractor whom
we find in this countr;. I think this
is the most undemocratic thing that
the Ministry of Law has done, because
these contractors who, on the one
hand, make money out of this Govern-
ment, who fatten on the purse of the
Government will be able to fight
elections also.,
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My third point is this. There is the
annual revision of the voters’ roll. In
some places they see to it that the
name of the prospective candidate is
omitted from the list of voters. For
instance, when I went to my consti-
tuency last time. I found that my
name was omitteq from the list of
voters for the municipal elections.
The same thing can happen when I
am standing for the parliamentary
election.. This wholesome provision
that the rolls should be revised every
year has been rendered nugatory.

One good thing that we have done
is, as it customary, the Government
of India have tried to mu'tiply the
number of officers. We talk of popu-
lation explosion. Here I am talking
of the bureaucratic explosion. That
explosion will continue as long as
these persons are our masters.

Shri Bhagwat Jha Azad (Bhagal-
pur): They will hold the elections.

Shri D. C. Sharma: Something should
have been done to prevent the multi-
plication of bureaucracy. It is now
hanging like a millstone round our
neck.

This Bill should be changeq and it
should be overhauled so that it can
serve the interests of democracy,
which the Minister has at heart, and
I also have at heart.

Shrimati Renu Chakravartty (Bar-
rackpore): This amendment of the
Representation of the People Act was
long overdue. After the discussions
which the Election Commission had
with the various parties, I thought
that 3 much more comprehensive
amendment would be brought for-
ward.  But it has not been done.

The most important clause which is
being introduced here is with regard
to reduction of election expenses. I
think every Member of the House will
agree that it is a problem which is
weighted so much more against the
opposition. The question of money has
become a moot point, ag far as elec-
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tions in India are concerned. We re-
member very well that in the first
elections we did not require so much
money. The second elections became
more expensive but the third elec-
tion, I may tell you, became almost
impossible to fight. Perhaps, in th

fourth election only millionaires or
people supported by the millionaires
would be returneq to this House.

Reduction of election expenditure
can be brought about only when the
political parties, especially the ruling
party, stop depending upon moneybags
for elections. The contribution which
one starts taking from the big com-
panies, Rajas and Maharajas, cuts at
the root of democratic procedure and
appealing to the electorate. At the
time of the elections there should be
only meetings and nothing else.

We have seen again and again in
this big country with its big electo-
rate and big constituencies, that after
we have covered the constituency
through the machinery of propaganda,
on the last seven days what happens
is that money flows. And the way the
money flows is nobody’s business. One
knows what happens on the last two
days. Since this is the main difficulty.
I am afraid no amendment to the Re-
presentation of the People Act is
going to stop it, unless there is a clear
understanding that we shall not bow
to the moneybags for success in the
elections. Without doing that, you
cannot stop it.

On the question of expenditure,
many of the points have b2en men-
tioned by Shri Sharma. For example,
multiplicity of candidates is there.
We kncw that people are set up, not
because they are going to win the
elections, but they are set up by
moneyed people to draw away com-
muna! voteg or to so divide the votes
that the person who should win will
not win. This is the way in which we
are functioning in elections. Thercfore.
from thig point of view. the election
expenditure is something which has
to be tackled at the grass roots. Sim.:e
it has not been done, this clause is
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most unsatisfactory. It does not touch
the root of the problem.

Shri Harish Chandra Mathur
lore):
tion?

Shrimati Renu Chakravartty: I
would like the Joint Committee to
go into this matter in detail. We
have discussed some concrete propo-
sals in this regard with the Election
Commission. I have myself made some
suggestions. For instance, the Gov-
-ernment of India should undertake to
supply the slips which we now give.
As that involves huge expenditure, it
should be done by the Government.
Without pleading on behalf of any
-candidate, it should explain the vari-
oug symbols, give the location of the
polling booth and name and number
of the candidate. It is a stupendous
job which now takes away a good
chunk of the money of the candidate.
This is just one example. Then,
there are other gsuggestions.

Coming to the use of vehicles, we
have once again tried to deal with
this problem. A new amendment has
been brought in thig time. I am afraid
even that will not be very successful.
Formerly, we could not hire vehicles.
So people used to say that they were
offering the vehicles free, out of love,
‘without any payment. Now it is saic
that no vehicle can be used within an
-area which is a walking distance and
you have to specify what is a walking
distance. I do not know how you
are going to do it. In the past,
a number of jeeps, weapon carriers
and bullock carts were used. We
knew that they were hired. But
they said: no, they belong to us;
so there is no question of hiring or
incurring any expenditure; it is given
free to the candidates because of their
love for him. This is another big item
of expenditure for the elections, espe-
cially in the small towns. Then, one
of the biggest problemg is that you
cannot get even a cycle rickshaw be-
cause the rival candidate has gone
and hired all of them. How are you
going to tackle this problem and cut
out expenditure on this item? Then,

(Ja-
What is the positive suggese
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as I said, during the last two or three
days before elections money flows,
which we are unable to stop at pre-
sent,

Coming to increasing the security
deposit, even as it is, the amount of
security deposit which we have to
put in for g parliamentary constitu-
ency is quite a big amount, especial-
ly for the poorer parties. Suppose a
party wants to put up 30, 40 or 50 can-
didates the total amount of security
deposit which it has to make is quite
big, especially when we remember
that the entire amount has t6 be given
by the party because the members are
not in a position to pay it from their
own pocket. On top of that, if you
increase the security deposit, it will
only mean that yoy will be putting
difficulties and disadvantages in the
way of the poorer parties. It will not
in any way eliminate the dummy can-
didates put up by the bigger and
richer parties, because they can afford
to lose. Therefore, in my opinion,
there should be no increase in the
security deposit. I submit that the
entire question of the reduction in
election expenses should be gone into
in a more detailed way by the Joint
Committee.

With regard to the conviction clause
whereby we are disqualifying Mem-
bers because of corrupt practices, I
am one with the Government and I
would like this to be tightened fur-
ther even more. But I want to say this
specially on behalt of many of the
Opposition parties that the question of
disqualification arising out of crimi-
nal cases is going against yg on s2veral
occasions. For example, one of the
most outstanding political leaders of
Jamshedpur could not be elected to
this House because the Tatag got him
involved in a conspiracy case after
the great strike of 1960. He has now
been disqualified. We went up to the
Election Commission and said that
he is now out of jail, everybody knows
that it is a political case and that
Kedar Das is one of the leading poli-
tical figures in the State of Bihar;
therefore, his disqualification may be
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removed. It was not removed because
it was a criminal charge under which
he had served his sentence. But in
the case of Shri V. C. Shukla, what
happened? What are the strictures
that have been given against him?
It is disgracefu] that we now have
him as a deputy minister after such
strictures have been given. In that
case the Election Commission, we find,
very kindly waived the disqualifica-
tion ciause.

So, today when political offences
are being sought to b2 punished under
the Penal Code on many occasions,
this is something that we have got
to take note of. Even this morning
we hiave seen that criminal charges
are made in case of offences which are
basically political offences. Therefore
1 would like that when the amending
clause is given, the particular clause
with regard to criminal offences has
1o be suitably modified so that if poli-
tical parties, specially the all-India
parties, should bring up this question
of allowing such candidates to stand
for election before the Election Com-
mission it should be given due weight
by the Election Commission.

On the question of polls, when fresh
polls are needed arising out of some
difficulty in a particular polling area
we are permitting the Election Com-
mission to allow the counting to go on
if it so thinks fit. I think, pending the
taking of the ballot in a particular
area the counting of the total poll
which has taken place in other pol-
ling stations should be stopped be-
cause that has an effect on the final
result. If the count of polls at vari-
ous polling booths comes out, it
affects the final poll of this particular
booth. Therefore this should not be
permitted and it should be stayed till
the final polling of that particular
area or particular booth is finished.

With regard to the Union territories
of Laccadives, Andamans etc., we have
made a provision for nomination in
the vacancies. I think, it is time that
for these little islands we should have
elected representatives. Why should
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we continue with this method of no-
minations for Laccadives Andamans
and all the other small Union terri-
tories? They are mo longer little
backward penal colonies any more as
fhey used to exist in the times of the
British. They are growing areas where
our Indian people are growing in num-
ber and who are our own flesh and
blood. Why should we not allow them
the full rights which are given to
the rest of the citizens of this coun-
try? The bureaucratic rulers that
are continuing in Andamans and other
areas wil] go if we allow the people
there to send elected representatives.
Therefore the question of direct elec-
ted representatives is important.

With regard to the delimination of
constituencies, we have given rather
wide powers to the Eelection Commis-
sion. It says here:—

“The Election Commission may. .
where the boundaries or name of
any district or any territorial
division mentioned in the Order
are or is altered, make such
amendments as appear to it to be
necessary or expedient for bringing
the Order up-to-date.”

I think, we should not allow any de-
limitation order to be tampered by
the Election Commission without a
proper inquiry. Sometimes under just
the power of making a technical revi-
sion certain very basic revisions are
made and then it becomes very diffi-
cult because the Election Commission
is supposed to be a very high statu-
tory authority which cannot be touch-
ed by anybody. Therefore such powers
should not be given to them unless we
know clearly what it is that you are
allowing them to amend suo motw.

Regarding the contractual clause
whereby we are allowing people who
are having contracts with Govern-
ment to stand for elections if their
part of the contract has been fulfil-
led by them but the Government has
not fulfilled its part of the contract,
I think, this is opening the door wide.
We should not allow this clause. This
should be examined carefully. It is
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said that everybody in some way or
“the other is connected with Govern-
ment contracts. We are happy to say
that we are not connected with Gov-
ernment contracts and we will not g]-
low this amendment to be admitted
unless much more potent arguments
are put forward.

I have many more points but I do
not want to add anything more just
now. At a later stage we shall do
that. But I hope that this Repre-
sentation of the People (Amendment)
Bill will be looked into very careful-
ly because I feel that the amendments
which have been sought to be made
have not been gone into sufficiently
carefully and they will not have the
desired effect.

=t TgATe g (ar<rorEt) - SumeaE
e, § fAfy 4 Y gaeEm 3=
w5 IR 0w T fadaw
ufera fear & fF Y o 3R FToAT
Ve o oY 91 e 1 T q<E ¥ W
o Y fafe o= fada s gt Sufaa
¥ 97 a9 T AR FIHR F FOR a8
drafre ) A FafwaE g
TWFT qg AT AT HEEF 2|
arg et sty 73 ST AT Y T E |

o ¥ fogge § swik ¥ ay
6 W& FWT F HE & & | FER
N wEEy 35 @ § o1 AfEw Sy
AT 12 A | AR FTER
ZeRTeY aTfeaTT & T el A T@T
w1 A o fergmm @ fewr @
s fgrgmamm &1 fgean & @1 Sfafadmw
T AT 9 HE TATE FI QT ATFIIRS
FIEHIT & arey of1 1€ gafera <& 9md |
S qTETI AT AT AY T AT HT AETEY
AEFGUES FET FT A | K gEwAAT
g f& o Say sy F09 12 A9 ar
14 919 Y T ERIT | A9 T T AR
FIGAT @ A A AF T T G &
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2 9% 6 9rg ARfEE o uw A= & 2
T TR F WIS FOAY F arey
e A A fod w wfed
foeqe 1 & fom w&m & foae i
@ § T T F T SR F AT
6 M Tt Trfew W A AT -
T FER I fovd A7 s
ifed | A wfer g ' w2
5 ame Sifafrdrs +@ &, w9 wv
AT F, WL AEEIRE FOHT 6T
HIeFT foFa § A w19 F7 F197 97
ot 47 g s e few

A8 a8 frdza w7 2 R oww
JqIT TS ¥ @ g faw w@ A
I TG Y Aqg WA QAT TRy
fF 129m@ T 14 o/ Y HEEG AN
RS FOHR A ¥ W oA Y
Sfafazwa = wrfey w1 s awy
Y @ fod & o wifgl wife
wdvEet § fod €1 qrfaa o 7 €
I g Ao wfe &, wq ofew ¥ ar
Jo THo Yo %aﬁw%m
FHAT N F AT A A9 A T IAH
Ty fom F0 I9F TR FEE
TR gY S

T4 AH AL FEAT AT |
14.59 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

NiINeTY-FIFTH REPORT

Shri A. S. Alva ((Mangalore): Sir,
beg to move: —

“That this House agrees with
the Ninety-fifth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 3l1st August,
1968.”

-

Mr, Deputy-Speaker:
is:

“That this House agree with the

Ninety-fifth Report of the Com-

The question





